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Cases of Corruption in Nationalised 

Banks

6 ^ i .  SITR.I D IN R S H  I O V R I ) i :K  : 
W ill (he M inister «.l F I W N C E  A N D  
R E V E N U E  A N D  B W K 1 N U  be p lea , ,1 
to stale :

(a) whether he is awarr of various rases 
of corruption in the nationalised Banks 
during the two years at last .the nrws of 
which havr already been publisher! 
in the newspapers ;

(b) whether any mat hinrry has b m  
engaged to enquire into these and many 
other such cases of corruption in thr 
different banks ; and

(c) what masures the Government 
proposes to aeopt for stopping the futurr 
recurrence of the same and adequately 
pui*''iung the delinquent officers I

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL) : (a) to (c) : 
Presumably thr Honourable Member 
is referring to the periodical Press releases 
issued by Central Bureau of lnvestgation 
regarding the number of cases registered, 
the number of persons prosecuted, the 
numhrr of persons drpartmen tally pro­
ceeded against includind of bank officials 
arising out of thr Central liuirau of 
Investigation’s investigation.

A number of mrasurrs have brrn 
takrn to check corruption in public sector 
banks. Immediately after their nationa- 
lisationallthe nationalised banks accepted 
the jursffcation of the Central Vigilance 
Commission and dsrt tip Vigilance* Crlls 
headed by a Chiel Vigilance Officer in 
their organisations. \11 thr seven Sub­
sidiaries of thr State Bank of India 
ahu accepted thr jurisdirtion of Crntral 
Vigilance Commission and appointed 
Chief Vigilance Officers in thrir organisa­
tions. All complaints and allegations 
involving corruption arr investigated by 
these Vigilance Cells and appropriate 
action taken in accordance with the 
vigilance procedures laid down. All 
allegations of < orruption against officers, 
who are drawing pay of Rs. i ooo/- 
prr mrnsum or above, arr finalised by 
the banks concerned only after due con­
sultation with the Crntral Vigilance Com­
mission. The Statr Bank of India had 
also set up Vigilaurc Cells in its lot a] 
Head Otficcs.

All thr public sector banks havr their 
own machinery for lookino into comp- 
paints of corruption involving thrir 
s,la.fr, Deprndmg upon thr nature and 
magnitude of thr complaints, the cases 
are looked into rithrr departmenially or 
handed over to the Loral Police or to 
Crntral Burrau of Investigation for 
detailed investigation. Governi.irnt have 
issued certain guidelines to all the public 
sector banks regarding the cases which 
should be handed over to the Local 
Police, to Crntral Burrau of Investigation 
and which should be looked into depart- 
mcntallv. 1’he operations of the banks, 
apart fr > n being inspected by its own 
tram <»f inspectors are also sub|e< t.vl to 
an inspection penodirally by Resrrvr 
Bank of Inda and also subiectcd to audit 
by the statutory auditors. Strengthening 
of internal audit, sueprrivison and control 
is also recrivmo continual attrntion of the 
publu sector banks and that of the 
Reserve Bank « f India.

At the- instance of Covrrnment all t|1<; 
public sector banks have also iece d 
framed Conduct Regulations cod; '
the conduct of officers. tying




